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0.A.1106/93 Date: 15-10-93
Heard Mr.Y.R.Singh for the applicant

and N&.V.S.Masﬁrkar for respondents

accepts notice. _ADMIT

No interim relief as the applicant

dessxapk admittedly does not answer

the eligibility criteria and on
Mr.Singh's own version the examina-
tion for the recruitment of Senior
Telecom Operating Aséistant was
introduced for the first time vide
notification dt. 3-9-93 and
therefore prima-facie no question
of the applicant beiﬁg covered by
some other eligibilitly clause by :
which he can be placed for the
ensuing examination.

Reply within six weeks. Rejoinder

if any within two weeks thereafter.

Matter be placed before the Registrar

for compiétion of pleadings on

20-;2-93 and then in sine-die list.
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Nonewfofuapplicant; ]
‘Ms. Y Shenoy for Mr. V S Masurkar, !

counsel. for respondents.

Adjourned to 26.3.97.
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